FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SUUMAYA INDUSTRIES LIMITED

RELEVANT PARTICULARS

—_

Name of corporate debtor

Suumaya Industries Limited

Date of incorporation of corporate
debtor

11-08-2011

Authority under which corporate
debtor is incorporated / registered

ROC Mumbai

Corporate Identity No. / Limited
Liability Identification No. of
corporate debtor

L46411MH2011PLC220879

Address of the registered office and
principal office (if any) of
corporate debtor

Regd. Office:
Wing B, 20th Floor, Lotus Corporate Park,

Western Express Highway, Goregaon East,
Mumbai, Maharashtra - 400063.

Insolvency commencement date in
respect of corporate debtor

02-08-2024

Estimated date of closure of

insolvency resolution process

29-01-2025

Name and registration number of
the insolvency professional acting
as interim resolution professional

Name  : Pawan Kumar Singal
Regn. No : IBBI/IPA-001/IP-P01172/2018-
2019/12229

Address and e-mail of the interim
resolution professional, as
registered with the Board

Address: MP 114, Pitampura, Delhi 110034
Email : pawansingal50@gmail.com

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Address: 8/28, 3" Floor, W.E.A, Abdul Aziz
Road, Karol Bagh, New Delhi -110005
Email : cirp.suumava@gmail.com

11.

Last date for submission of claims

16-08-2024

12.

Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

Not Applicable

14.

(a) Relevant Forms and

(b) Details of  authorized
representatives
are available at:

Web link: https://www.avmresolution.com/legal-
framework/ibc-forms
https://ibbi.gov.in/en/home/downloads

Physical Address: Not Applicable




Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, has ordered
the commencement of a corporate insolvency resolution process of the Suumaya Industries
Limited on 02-08-2024.

The creditors of Suumaya Industries Limited, are hereby called upon to submit their claims
with proof on or before 16-08-2024 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

For Suumaya Industries Limited

./ Pawal ‘uma.r Singal
Interifareba bty Proveugishal

Pawan Kumar Singal

Interim Resolution Professional

Suumaya Industries Limited

Reg No : IBBI/IPA-001/IP-P01172/2018-2019/12229

AFA Valid upto 30-06-2025

Date :04.08.2024
Place : New Delhi
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ADDENDUM TO PUBLIC ANNOUNCEMENT POST-OFFER ADVERTISEMENT UNDER REGULATION 18{12) IN TERMS OF THE SECURITIES AND
UNAUDITED FINANCIAL RESULTS (STANDALONE AND CONSOLIDATED) (lssued under Regulaton 6 of the Insolvency and Bankrupley Board of India EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)
DB Corp Ltd FOR THE QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2024 (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) REGULATIONS, 2011, AS AMENDED ("SEBI (SAST) REGULATIDNS")
FOR TI-IS%JAEE?PLT:ESU?SET;:EE C?ﬁﬁggﬁﬁ OF FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF
The Unaudited Financial Results {Standalone and Consolidated) for the quarter and nine months U S L
ended December 31 2024 have heen reviewed b,'.- the Audit Committee and apprr:wed h'-,.' the Pursuant to Section 15 of Insolvency and Bankruptcy Code read with Regulation & of KOTHAHI INDUSTHIAL co RPOHATIOH LIMITED
Board of Directors atJtheir respactive meetings held on Januarv 16: 7025 Insolvency and Bankruptcy Board of India (Insolvency Resclution Process for Corporate Registered Office: 114, KOTHARI BLDS, NUNGAMBAKKAM HIGH RD NUNGAMBAKKAM, CHENNAI,
g B ry 10, . Earscns-ﬁ Hegulﬂg?ﬂg.ﬁ ggg F'uIJIn:Ij _ﬂnrr?é-amemem in Fom-A H:faé mase t:alrire-'llr* this TAMIL NADU, INDIA, 600034, Tel. No. +91 044-28334565, E-mail: enguiries@kotharis.in,
The complete Unaudited Financial Results (5tandalone and Consolidated CTOTIELPHRE -, TP régarding e comimencement of LOMorale. INSOIVENcy companysecrelary@kotharis.in, Website: www.kotharis.in; CIN: L74110TN1970PLCO05865
P : | ] Resclution Procass (CIRP) in Summaya Industries Limited (CIM; L4641 IMH2011PLCZ20878). . L eontd 5"'._1. T, ’ v AT ‘ :
for the quarter and nine months ended December 31, 2024 have been ; : i% . : This Post Oifer Advertisement is being issued by Kunvarji Finstock Private Limited ('Manager to the Offer’)
: : i : Hen'ble Mational Comgany Law Appediate Tribunal (WCLAT], Mew Dealhi Bench vide ordes ; ; e : : ;
filed under Regulation 33 of the Securities and Exchange Board of India dated 12-08-2024 stayad the CIRP proceading. Now, Hor'bie NCLAT has vacated the said an behall of Mr. J. Rafiq Ahmed {Acquirer') in connection with the Open Offer made by Mr. J. Rafig P.I'Il'ﬂ!‘.'.'l:l
(Listing Obligations and Disclosure Requirements), Regulations, 2015 stay vide order dated 15-01-2025, Excluding the stay period from CIRF proceadings (“Acquirer”)to1,10,45,811 (One Crore Ten Lakh Forty Five Thousand Eight Hundred and Eleven) Equity
with stock exchanges and are available on the wehbsite of stock exchanges timelings, lastdate of submission of claims has been revised, as detailed befow, E:!'lares having a Fafe Value of T 5/~ each (“Equity Shares™) of 1he Kothari Indps1rial .[:urpuraﬁﬂn Limitm;l
wwubsehdscom, wniendacon g on Compenys wes T T s e T
www.dbcorpltd.com. The same can be accessed by scanning the QR Code. lhopgiogpriinls ol it AR PP L AT Vel W R A AR et SRR o Gl T S, PO Fo ey et
P Y 8 ; |ihe Insalvency professional acting Regn. No: IBBURY-00HIP-POTT2I2018-RNH1ZZE8 India {Substantial Acquisition of Shares and Takeovers) Requiations, 2011 and subsequent amandments
For and on behalf of the Board of Directors of :as Interim resolution peofessional | _ _ N— thereto), representing 26% of the Equity Share Capital of the Target Company (“Offer”) from the equity
D.B. Corp Limited 2 T&mg}f ﬁ'r;}z-"a;mE 'E'f""” . Eﬁ:ﬁss' -ﬂ;;?ilaﬁmﬂ:i‘r EE':E' gL shareholders of the target company, in compliance with Fegulation 18(12) of the SEBI (SAST) Regulations
Sudhir Agarwal reqistered B s Deeu T panansingalzi@gmat. (the “Post Offer Advertisement”). The Detailed Public Statement ("DPS") wilh respect to the
Place: Bhopal DIN: 00051407 5 | Address and e-mail to be used for | Address: 828, 3rd Fioor, W.E.A, Abdul Aziz aforementioned Open Offer was made on August 05, 2024, Monday in Financial Express (English), Jansatia
Date: January 16, 2025 Managing Director correspondence with the interim | Road, Karot Bagh, New Delhi -110005 (Hindi), Indhu Tamizh Thisai (Tamil) and Pratahkal - Mumbal (Marathi),
D. B. CORP LIMITED resolulion professional | Email; cirp.suumayai@gmail com 1. | Name of the Target Company | Kothari Industrial Corporation Limited
Registered Office: Plot No. IEIIZI, S-Hrkhej_G&ndhiﬂaggr Highway, Near YMCA Club, 4. |Last date for submission of ciaims | 20-01-2023 2. | Mame ot the Acquirer and PAC -|Mr.J. R afig Ahmed {‘Acquires”)
Makarba, Ahmedabad - 380 051, Gujarat , 5, |(a) Relevant Forms and Wb link: hittpsihww.avmresolulicn comd 3. | Mame of the Manager to the Offer | Kunvarii Finstock Private Limited
. _ hitps:!fibbi.gov.infen/home/downloads = | Offer detail
(b) Details of authorized | physical Address: Not Applicable e,
representatives are available ai a.} Date of opening of the Offar December13, 2024, Friday
. o, mf;;i b.) Date of closing of the Offer December 27, 2024, Friday
POST-OFFER PUBLIC ANNOUNCEMENT TO THE PUBLIC SHAREHOLDERS OF Interim Resolution Professional for Suumaya Industries Limied G, | Date of completion of payment of January 10, 2025 ,FIH&},I’
MAN B RO I N D U ST R I ES L I M ITE D Date © $7.04.2005 Regn. Mo : [BEMPA-DDIAP-POY1 72201 8-2015/12220 consideration and communication of
(Formerly known as Unimode Overseas Limited) e R
A public imited company iru:-'_'-rp-::ra’red under the pn.'l'.riﬁi-::-nﬁ of the Companies Act, 1956 T.Erﬂﬂilf‘ﬁ- ol M:l‘:::il:::.l:ls Pr“““ in The Latier of Bifer 5
{: . il .
sl e A _ AFLOAT ENTERPRISES LIMITED SPEeD o
Contact Number: #31-84: E-mail Address: unimodeove @gmall.com; Website: www,unimo 2838, in Regd off: Plot 3, Sh :}Iifur{l";:"'éﬁ;'m':himl II-IH]E|H|:I:1|[! Hﬂgt LI:r:tEmh New Dethi-110085 i |PlerPrice () I:HUFJEI:EEE?;JE:E;:NTET“IFW (Rupees Meenty Fiva.anly)
egd off: Piot 3, Shop 325, DDA C_Cotr, Aggarwal Plaza, Sec-14, Rohini, New Delhi-
OPEMN OFFER FOR ACQUISITION OF UP TO 26,359,273 OFFER SHARES REPRESENTING 26.00% OF THE EXPANDED VOTING CAPITAL F;'Ih’nE' +01.081 Fl'i‘ﬁ.[ﬂ 27 Email: ir‘lr'l""ﬁ;;ﬂi'-"]ah'!i"l]-*l" com 'h“'h:-"-lﬂ adishaldilsha.com 1,10,45 811 20,734
OF MANBRO INDUSTRIES LIMITED (FORMERLY KNOWN AS UNIMODE OVERSEAS LIMITED) FROM ITS PUBLIC SHAREHOLDERS AT WWE T30V 1 A1, CIRRT VR SARINHIRRE, VT, WONSEE, AR ATl 25 |The agurepate number of {One Grore Ten Lakh Forty Five | (Two Lakh One Thousand Seven
AN OFFER PRICE OF ¥65.00/-, PAYABLE [N CASH, BY MR. MANG! LAL GOEMEA [ACQUIRER 1), MR. SUNIL KUMAR GOEMNKA NOTICE OF EGM 5 | Ehares tlendared Thousand Eight Hundred and Hundred and Thirty Four)
(ACQUIRER 2), MR. BINOD KUMAR GOENKA |ACQUIRER 3}, AND MR, DILIP KUMAR GOENKA [ACQUIRER 4, THE ACQUIRERS, T o ; : Eleven) Equity Shares Equity Shares
Motice s hereby given that the Exira Grdinary General Maeding of the members of AFLOAT
PURSUANT TO AND [N COMPLIANGCE WITH THE PROVISIONS OF REGULATIONS M1) AND 4 OF THE SECURITIES AND EXCHANGE Enterprizes L|n!:|‘$“ ( Farmerly Adishaky i-':]ﬁ-’-'l ani Ispal leilﬁ!'ﬂl will be hel o Saturday, 11045811 701,734
BOARD OF INDIA {SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED, Febeuary 0B, 2025, at 04: 00 pom. at registersd office.at Plot 3, SHOP 225, DDA C.CNTR, -4 (The aggregats number o ((ne Crore Ten Lakn Forty Five | (Two Lakh One Thousand Seven
This Post-Offar Public Announcement is being issued by Swaraj Shares and Securities Private Limited, the Manager to the Offaer Aggarwal Plazd. Sec-14, Rohini Mew Delhi 110085 (*the Meeting”) © | Shares accepted Thousand Eight Hundred and Hundred and Thirty Four)
['Manager), on behalf of the Acquirers to the Publlic Shareholders of fhe Target Company, pursuant'to and in complience with the The MNotice convening the Meeting has been sent electronically o the members who have - Eleven) Equity Shares Equity Shares
provisionsof Regulation 18 [12) and other applicable provisions under the SEBI (SAST)Requlations |'Post-0ffer Public Announcemeant’). reqistared thair & mail address with the Depasitories / Company . and F1R82 88 479:-
: : 4 4 i ; Sl , i ¢ - ary . Size of the offer (the number : ¥ 50,43.350,-
This Post-Offer Public Announcement should be read in confinuation of, and in conjunction with the: aj Public Announcemeant dated The Notice of EGM  is available an the website of the Company (www. adishaktiioha.com) of Equity Shares multiplied by (Rupees I-I.f[EEln Crore Eighty _ (Rupees Fifty Lakh Forty Thres
Wednesday, August 28, 2024 (Public Announcament], (b) Detailed Public Statement dated Friday, August 30, 2024, in connaction with and also avallable for Inspection at the Registered Office of the Company on all warking days 7. the Dffer Price per Equity Twn Lakh Eighty Six Thousand Tk T Hondeda alm. |d=i1[-,.
this Offer, published on behalf of the Acquirers on Monday, September 02, 2024, in Financial Express (English Daily) (Al Editions), gc8pt Sundays and Pulc Holdays, during buslriess houes up to tha date of he Meeting.. Share) ARRETRA B SRy v Oy
Jansatta (Hindi daily) (All Editions), Mumbai Lakshadeep (Marathi Daily) (Mumbai Edition) [Newspapers') ('Detailed Public Statemant’), The Company is providing o its membars facility bo axercise their right to vate on resalutions Uniy)
{1} of the SEBI [SAST) Regulations [Draft Letter of Offer’), {d} Letter of Offer dated Thursday, December 05, 2024, along with the Form theirvotes using an efectronic vating system from a place other than the venue of the Meeting and PAC befare Public
of Acceptance-cum-Acknowledgement (Letter of Offer’), (] Recommendations of the Independent Directors of the Target Company (‘remote e-voting®). The Company has engaged the services of Cantral Depostory Services 7.5. |Announcement
which were approved on Salurday, December 14, 2024, and published in the Newspapers on Monday, December 16, 2024 Limited {COSL) as the Agancy to provide e-voling facisty * Numbser Mil Ml
('Recommendations ofthe Independent Directors of tha Target Company?), (f) Pre-Offer cum corrigendurm to the Detailled Public Statemant Th communication relating to remate e-voling inter alia containing User 10 and password, =% of Equity Share Capital % %
Advertisemeni dated Monday, December 16, 2024, which was published in the Newspapers on Tuesday, December 17, 2024 ['Pre-Offer along with a copy of the Nafice convening the Meeting, has been dispatched to the mambars, Shares agreed to be acquired
FIJ'JIFC lqﬂﬂl:ll.l I'II:ﬂrTIE'ﬂr] [th'ﬂ' P'I.Ith- Aﬂnﬂul’lﬂﬂ'ﬂﬂnl. D‘“ﬂ-llﬂd Fuh"ﬂ Etalamanl. I]mf't Letier n!ﬂ”ﬂrl Letier ﬂ'”:lHEF. H’B’Enmm[’aﬁﬂﬂi ; -FI.IE fﬂ'ﬂ-ﬂal '['1' EDIHH'IIJI‘IiEElEiEII‘I 1|:|r E‘vﬂtin; i5 a':'ailﬂb'!'ﬂ on [hﬂ 'l'l'gl:lﬁite |:|1 1hE' EEII'I'I[.‘IEI'I}'Z h:.l “'3.'!4' |:|r a E:hare PU{'[:IHH.SE
of the Indepondent Directors, Pre-Offer Advertisement cum Corrlgendum fo the Detaided Public Statemant of the Target Company, and wvrw adishaktiloha, com and on the website of COSL www.evatingindia,cam. 7.6, | Agresment ('SPA)
mls:cnsl.-l[rﬂer Public Announcement are herainafter collactively referred to as 'Offer Documents’ issuad by the Manager on behaif of The remate e-vating faciity shall commence on Wednesday, February 05, 2025 from 900 = Mumber Mil Ml
5 PUERLESES; a.m, and and on Friday February 07, 2025 at 5:00 p.m. The remote a-voting shal not be =% of Equity Share Capital k] I
Tha capitalized terms used bul not dafined in thes this Post-Offer Pubic Announcament shall have the meaning assigned to such lams in the aifgwad bayond the atoresaid data and time. _
(ter Documents : ; . . _ Shares acquirad by way ol a
; A person, whode narme appears kn the Register of Mambars/ Benaticial Qwners 25 on the cul- Preferential issua of Shares
Manbm Industries Limited bearing corporate idenfity number L4721 0L 1982PLOMMEBA4. with its off date, Le., Saturday, February 01, 2023, only shall be entitied to avall the facility of remate 7 = Bummiber :
1. |Name of the Target Company  |registersd oifice located at - C1B Shivaji Park, Punjabl Bagh, Shivajl Park (West Delhi), e-voting /veting af the Meeting «% of Equity Share Capital 2,00,00,000¢ 2,00,00,000°
Mew Dedhi - 110026 Delhi, India Any person who becomas member of the Company after dispatch of the Nobice of the : a7.08% 47, 8'%
M. Mangi Lal Goenka, sonof the Late Harnuman Box Goenka, aged about 0 years, indian Residen, Meeting and holding shares as of the cut-off date may obtain the User 1D and password inter Shares acquired by way of
bearng Parmanent account number 'ACNPGIB4TL' allotted under the Income Tax Act, 1961 dha by sanding a request al helpdesk.cvalingcdslindia.com. The detailed procedurt for T8 Elnen ey S A 45 .
resirlent &t 20, 55 Road, Near Hanumen Mandr, Kl Katia, Haibargaon, Negosn - TE2002, Assam, obtaining User ID and password is also provided in the Notica of the Meating which is umber (10,4581 E.IEII.f.?-i
India (Acguirer 1] avaitable on Company's website and COSL's website. If the members already registerad with =% of Equity Share Capital 26.00% 1.83%
Mr. Sund Kumar Goenka, son of Mr, Mangi Lal Goenks, aged about 59 vears, Indign Resident, COSL for E’"'F'ti"g' he can use his existing Usee I and password for casting the vote through ghifﬂs.ﬁlm?nﬂjsggm"m
bering Permanent accoun number HCNPGIBABM aliottad underthe Incorma Tax Act, 1961, residert rémate 8-voting, _ _ ubllc sAaternent (UFo'} = , 2
2. |Mame of the Acquirers and PACS | o on 2 Road. Mear Hanuman Mandir Khub Fatia Halborgaon, Nagoan - TA2002, Assam, India REGISTRATION OF EMAIL ADDRESS: Mambers who have not yat registerad their email 7.8, | =Number 2.00,00,000 2,00, 00,000
rﬁnr:qﬁ#r 2 ' ' ' ' ' addresses are requested to register their emall addresses. Members holding shares in demat =% of Equity Share Capital a7.08% 47.08%
: T ] 1 ai hr i i @ P ha & 1 14 | 'E ’_ iy |
M, Binod Kumar Goenka, son of Mr, Nangi Lal Goenka, aged abaul 58 years, Indian Resident, fs':" "‘i “fE;ETTﬂf“T'j .‘['J d””gTETE [rhf “TE "r"‘_“; II'EIT" DE'_“'JS“? yhPar_Eclu?m 0 b sl  *Frice of the SharesAcquired i'a'ﬁff"ﬁ"iliéﬂm L T;Ti::, m‘-riﬂ'i“]
baaring Pamnanant accaunt rumbar 'ACHPGE4EF allofed wnder the Income Tax Adt, 1981, residant MEW ;:5 hﬂEhLamI i h'” s _mE"I'TE 2 Dt b gl ”'IJ ;]5' ; mr;"m ot Detail 7 ".E[ME : q; T Eauit
£ O7A Subham Buildwell. RG Banah Rogd, Manik Nagar, Near Neepco Ehawan, Dispur, Kammup ciby “E WIND -G e l"m“'_j{s:l "'_ YEXTICILE A=INIFY Y. S0 e 0. e e Emg u o Mo, ol Shares o '!' Mo, of shares il qIJI_Ij
Mt - 784005, Assam, India [Acquirer 3] shall nod ba antilled o castihe wilels) again, 710, Share Capifal ahare Capital
: . RECORD DATE Pre & Post offer Sharehobding 47.08
::' E"’%ﬁmf Emﬂkﬂ rs::u: o r:tg;prgﬂagﬂ?;iz;miﬁnﬁ 3 "'ET#:'AEUEFM'?;% WOTICE is also hereby given pursuant to Section 91 of the Companies Act, 2013 and of the ACQuirers el b , =l T4y i
al E;&I E.El;r::rfs ag':l:a.n F:EE ah Road Mani Nal L;I]H N: Er;iaﬂ, EI e r. En applicable rules there under thal the Company has fixed-Saturday, February 01, 2025 as the Fre Diier Posl Offer
ubha Bisdvet, URhienac e, ingar * S i 'Racard Date™ for the purpose of detesmining the membears eligible 16 vole 2t the EGM Detail % of Equity % of Equity
Metro - 781005, Assam. Inda (Acquirer 4) For Afloat Enterprises Limited 7.11 No. of Shares| gpare Capital | MO 'SNS5 | ghare Capital
There are na e acting in congart with th rers for the pumose of this Offer, P ' He ey Ll LS
3 persars acling in co with the Acqiie £ PUpESE 5 (e Sd/- Pre & Post offer Shareholding
3. |Mame of Manager to the Offer Swaraj Shams and Securilles Privale Linited Pawan Kumar Mitial ol the Public : 1,96.05,847 46.62 1.96.04, 113" 46.14
4. |Name of Registrar to the Offer Skyling Fmancal Sarvices Private Limitad Place: Dabhi Direclor Note -
; Date: 15/01,/2025 : ; ; ; ! ;
5| Offter letalls = AL L 0734200 a. Themfferance, ifany, in ke percentage is ove fo rounoing-off,
5.1 | Dala Uffpm"ﬂ of the Cfar V{ednesdaar. Dbe 18, 2024 b, Pra-Sharetolding Pattern is based on Sepltamber 30,2024,
5.2 | Date of Closing of fhe Gﬁgr : Viednesday, January i1, 2025 o "As filimation has received frorm My, J Ralig Ahmmed{Acguirer’) dated January 08,2025, informing the
6._| Date of Paymentof Consideration | Tuesday, January 14, 2025 DLF LIMITED Baard of Directors of target Company had approved the issuance of 3,52,00,000 Equity shares of face
. Details of the Acquisition _ Regd. Office: Shopping Mall, 3" Floor, Arjun Marg, A value of As. 5/- each at an issue price of Rs. 25 per Equily share. In the said proposed preferential Issue,
: Particakin Proposed in the Offer Document Achusls Phase-1, DLF Gity, Gurugram - 122 002 (Haryana) D L F *T# & J. Ralig Alneg (Acguirer’) agreed to acguire 1,13.8% 000 eguity sharss.

(Assuming full acceptance in this Offer) - CIN : L70101HR1963PLC002484 ATAYA Therefare as per Regulation 8 (8} of Securities and Exchange Board of India (Substantial Acguisition of
£ ] Sfter Prica A S T"’!,' [.” 1‘?%.3#’:” Email - investor-reiations&difin aftares and Takeovers) Requiations, 2077 of inter alia states thal "Where the acquirer has acquired or
7.2 | Aogregats numbar of Equity Shanss 26,39 573 1,407 e agreed to acquire whether by himself or through or with persons acting in concert with him any shares or

tenderad NOTICE voling rights in the farge! company during the offer period, whether by subscription or pirchase, at a
74 | Aggregatenumber of Eqully Shares 36,35,273 2 For transfer of equity shares to the Investor Education and price figher than the offer price, the offer price shall stand revised ta the highes! price paid o payable for
BOCETEE Protection Fund (IEPF) Authority [As per Section 124(6) of the any such acouisiion ™ hence the Offer price stand al Rs. 25 par Equily shares.
Size of the Cpen Offer Companies Act, 2013] o, " The preferential issue approve by Board of Direchors of Target Company in their Board Meeting held on
74 | Numbercd Equity Shares multipied 715,52 745,00- +130.00- y ' i
D}.Jgﬂ;rpﬂmq':ér E;ﬁ: ;Ihalz'- LT This notice is published pursuant to the applicable provisions of the July 29, Eﬂ":'l"-ﬂ”ﬁ'[fﬁlﬁl 5; I, Eﬂ‘?“‘_- the company alfotted the £,00,00,000 Equity shares to Acquirer and
: - Investor Education and Protection Fund Authority (Accounting, Audit, others of face value of ¥ 5/~ each af an issue price of ¥ 14.33/- per equily share. On October 18, 2024,
7.5 | Shareholding of the Acquirers before the Share Subscription Agreement! Public Announcement Transfer and Refund) Rules, 2016 and subsequent amendment(s) Hive company received trading approval from BSE Limited.
al | Bumberal Equily Shanas Hil il thereto (the 'lEPF Rules') and provisions of Section 124(8) of the & "Acquirer has nof purchased from apen marcet, Sthares were allioffed o Acguirer On August 37, 2024
b) | % of Expanded Voting Share Capital Mot Applicabie Mot Apolicabie Companies Act, 2013 (the "Act’) which outlines the provisions for transfer aind The company has applied for Trading approval with BSE an Gotober 15, 2024 and secured the hsiing
76 | Equity Shares allotted on Saturday, December 07, 2024, pursuant to the Share Subscription Agreement of shares in respect of which dividend rEI‘"I_'I-EIiI‘"I‘.;i unclaimed for seven approval an Oefober 18, 2024 .
PR [ e —— Ty — 22 00,000 3200000 consecutive years or more to the [EPF Autharity. The Acquirer hias acquired 2,00,00,000 (Twa Crore) Equity Shares of the Target Company representing
) | % of Expanded Vaiing Share Capita 1365 4 138 In compliance with tha IEPF Rules and the Act, individual communication 47.08% of the Expanded Voling Share Capital of the farget Company via preferential issue by the Target
o : T _— — - - : has simultaneously been sent to all the Shareholders at their latest Company af an issue price of & 14,33 /- (Rupees Fourlean and hiry three Faisa only) par Prefarantial
1.7 | Preferential Issue of Converdible Warrants [each Warrant being convertible into 1 Equity Share of the Target Company) aliotted . . X : 3 ! : i z . 3 ! 3 = et
on Saturday, December 07, 2024, pursuant to the Share Subscription Agreement, assuming that the allotted Warrants are avaliatic adoress, whase divkend amgintis) since the: Tnancal: year S.hm' Aggtegating toanamount of s, 24,66,00,000)- (Runees wenly Sight Crore Sty SikLary Only)
comverbed inita Equily Shares 2017-18 [InlE.'rl_rn] remain unclaimed for seven (07) consecutive years £ ™ Pursiant to the consurmmation of the Unoerying Transaction and sutyect fo compliance with the SEBI
a1 | Prelerential 1584e of Convertile and whose aquity shares ara liable to be transferred to the |EPF Authority. (SAST) Regilations, the Acquirer wil have comfrol over the Targel Company ang will become the
Warrants (1 Warranl iz convartible The Company has also uploaded the details of all such Shareholders, promolers of the Targel Company in accardance with ihe prowsions of the SEB! (LODR) Regulations.
o 1 Eq.ji;:,. Share of the Targat 15,50,000 15.50,000 along with details of equily shares due for transfer (o the |EPF Authority, B. The Acquirer accapt full responsibility for the information containad in this Post Offer Advertisemant and
Company| {assuming Warmants are on its Website at hitps:/iwww.dlf.infinvestor. Shareholders can verify aleo for the obligations under SEB! (SAST) Regulations, 2011,
converted into Equity Shares) the details using their DF ID/ Client 1D/ PAN/ Folic Number, 9. A copy of this Post Offer Advertisement will be available on the websites of SEBIBSE Limited and the
b} | % of Expanded Valing Share Capis 15.27% 15.27% The Shareholders are advised to claim such unclaimed dividend registered office of the Target Company.
7.8 | Equity Shares acquired by way of OHer amount{s) on or before 15" April 2025 from the Company. Capitalized terms used in this advertisement. but not defined herein, shall have the same meanings
a'l Hlllﬂl}Ef I:I'r qu.ﬂ:.' EEEFES 253‘3.213 ? In case tha, cnmpany or KF'“ Tgchnu!nﬂ]es Um!tudi I.hﬂ‘ cumpaw'g il‘.-'.'.’iigl'lﬂd'fﬂ Euch BErms EI'I ﬂ1£ L“‘“ﬁr EI! nﬁﬂr drEpEtBhEd on EI'I.‘.!BEI'I'IIZIF.F ﬂE .EDE"'.I TI'IIJF‘SdFI‘y'
b | % of Expanded Volng Share Cagital 26,005 T Registrar nnr.f Eh::'tm f‘l’ransf&r Agent ["KFi g.f RT.ﬂr.l'] does not rﬁjw Issued by the Manager to the OHer on behalf of the Acquirers
al Hﬁr;ﬁdﬁgam m:_,im?j : m?.m il 15" April 2025, the unclaimed dividend amount(s) for FY 2017-18 RMAE TETRE SFE N RECIBTRAL TR THE SR ERS
(Interim) will be transferred to the |EPF. Furthermore, the equity .
| Ein st be nity lam acied i i o shares will also be transferred to the IEPF Authority without any KUNVAR l’ /
t) | % of Equity Shares acouired __Not Appheable Mot Applicable further notice to the Shareholders in the following manner: Let’s Grow Together™ I NTE G RATE D
7.10 | Post-Offer shareholding of the Acquirers (Assuming allotted Warrants are converted into Equity Shares) i . ; : ’ 2
: * In case you held equity shares in physical form — Mew share .
#l | Number of Equity Shares 83,898,273 57,50.002 certificatels) will be issued in lleu of the ariginal share cartificate(s) held KUNVARJI FINSTOCK PRIVATE LIMITED M/s Inlegraled Registry Management Services
bl | "% of Expanded Voling Share Capital B2.64% 56.64'% by you, for the purpose of dematerialization and transfer of equity Registered OMice: Block B, First Floor, Siddhi | Private Limited
7.1 | Pre-Offer and Post-Offer shareholding of the Public Sharsholders (other than the Acquirers and the Promaters) shares in favour of IEPF Authority upon completion of necessary Vinayak Towers, O S.G. Highway Road. Mouje | Address: 2nd Floor, “Kences Towers™, No, 1
Pre-Offer Pre-Offer Past-Offer Pre-Offer Paost-Orffer fommalities, Therefore, the original share cerificate(s) registered in Makarba, Ahmedabad- 380051 Ramakrishna. Street,North Usman Road, T Napar,
Particulars (Pre-Preferantial |[Post-Praferential [Post-Preferential {[Post-Preferantial | (Post-Preferential your name will be deemed cancelled and non-negotiable. Corporate Office: 1218-20, 12tk Floor, The Summit | Chennai - 600017, India.
lssue of Equity | lssue of Equity | Issue of Equity | lssue of Equity [ Issue of Equity « In case you hold equity shares in electronic form - The Company Business Bay, Opp. PVR Ginema, Near Wastem | CIN: U74800TH2015PTC 101466
Shares and Shares and Shares and SIVArES 0 Shares and will inform the Depository through a corporate action for the transfer of Express Highway — Metro Station, Andhesi (E). | contact Person: Mr 5 Yuvaraj
i i rtibbe Convertible Convertible TR i : i - ; g
Converfible | “Convertible Conve equity shares lying In your demat account in favour of the IEPF Murmbai- 400003 g
Warrants Warrants Warrants Warrants Warrants Authur’rty CIN: U659 10GJ1986PTCO08G TS TelNo.; +21- 044 - 28140801 to 28140803
Paid-Up Paid-Up Paid-Up Paid-Up Paid-Up Share . L : E-mail Address: yuvraj@inteqratadindia, in
Share Capital} | Share Capitalj | Share Capital) | Share Capital) Capital) The concarnad Shareholders are requested to note that all future benefits Contacl Person: Mr. Jiten Patel/ Ms. Sonia Kahlon SEBI Rea. No. - INROOOOO0544
ab | Humber of Equity 5h 167 700 43 67 707 1628 478 6T T 567 50 arising on such equity shares transferred to the IEPF Authority will alsa ba TelNo.: +91 27 69850000 eg. No. - I
! ; bt oL 'anjlﬁ . el ot it ki Lok issued/ transferred in favour of the |IEPF Authority, in compliance with the L ; o
by | % of fully dilubed Equity Shan capilal 3162% 42.04% 16.04% 42 04% 42.04% orovisions of the IEPF Rules and the Act Email: mbi@kunvari.com
8  The Acqurers accepis full responsibility for the information contained in this Post-Offer Public Announcement and for ther obligations The Shaiahoiders ane Rifher adised st e datk: ol unibined Iﬂ'!E.EhJ'r Er]ey'anm: Id: )

APOCG Aoy ST (A T OgIMINE. dividend amount{s) and equity shares of the concemed Shareholder(s), MB invastorgrievances@kumaril.com
9, OnSaturday, December 07, 2024, in pursuance of the Praferential Issue of Equity Shares and Converiible Warranis as agreed under the as uploaded by the Company on its websile at https:i'www.dIf.infinvestor, SEBI Reg. No.: MB/INMOOM 12564

Share Subscriplion Agreement, the Acquirers kave been allolled 42 00,000 Equity Shares represanding 41,38% of the Expanded Yaoling zhall be deemed adeguate notice regarding the issuance of the new Date: J

ol : ; i : : g ) ! : January 17, 2025 For and on behali of the Acquirer

S gl o 1o et Domearryi 41 1630 000 Coreiu Watiaes (paskouvarskon nt Eqilly Shres 51l epsasenl. 15,272 o share certificate(s) by the Company for the transfer of equity shares to the Plags: I:h,E“::;i J Rafiq Ahmed

{he.Expanded Voling Shere Capital of the Temged Company), on Saturday, December 07, 2024, As of this dale, Ihe Acquirers have processed IEPF Authority, pursuant to the IEPF Rules.

{he corporate ackian for credifing the Equity Shares; ard the Convertible Warants (each Warrant being convartible info 1 Equity Share of tha ; i ! ; )

Target Compary) allotted on Satunday, December 07, 2024, pursuant to the Share Subscription Agreement in accordance with the provisions Please note that no claim shall lie against the Company regarding the

of Riagulation 22 (2A) of the SEBI (SAST) Regulations. The Acquinears shall make an apolication for reclassilication of themsalves as the dividend amountis)/ equity shares once transferred to the IEFF Authority,

promiaters of the Target Company in-accordance with the peovisions of Regulation 314 (10) of the Securities ard Exchange Boaad of India The concermned Shareholders, whose unclaimed dividend amount{s) " ]

{Lisling Obiigations and Disclosure Requrements) Reguiations. 2015, induding subsequant amendments thereto (SEBI {LODR) Regulations’). aquity shares have been transferrad to the IEPF Authonty, can claim the IM PO HTA N I
10. A copy of this Post-Offer Public Announcement will be accessible on the websites of Secunities and Exchange Board of India at www sebigovin, same from the IEPF Authority by submitting an online application in the ' . . —

BSE Limided al www.bseindia eom and the ragistarad offica of the Target Company. prescribed Web Form IEPF-5. after obtaining an entiilement letter from the Whl'S’! care is taken prior to acceptance of adve ﬂlﬂ!ﬂg
ISSUED BY MANAGER T THE OFFER dﬂnm;}any;and sending atggj,rsﬁmgnw TIFEI;Fr?g ;atrnnir,‘algngwrth thie requisite COpY, it is not pﬂESibf«E to yeﬁﬁ,,r its contents. The Indian
SWARAJ et oo o il IS b s dl s Express (P) Limited cannot be held responsible for such
ol A R o In case the Shareholders have any queries regarding the .

S Bhanse ot St Bl v subject or the IEPF Rules, they may write fo the Company at contents, nor for any loss or damage incurred as a
Uinil b 304, & Wing, 215 Abium, Maar Courtyard Marrict, Andher Easl, Muribai - 400093, Maharashtra, India i ~relations@dif.In or contact Mr. Gopala Krishna K V 3, of KFin result of transactions with companies, associations or
Telophons Number: +91-22:69649599 Technologies Limited, the Company's RTA, at Selanium Building, Towar individual rtisi i its Publi :

Emill Atkdréss: tokooveitisnarciahamshicon B. Plot 31 & 32, Gachibowli, Financial District, Manakramguda, individuals advertising in its newspapers or Publications.
Investors Grievance Email Address: investor relalionsfilswarajshares.com E}r;frfgaﬂﬂ_ﬁﬁeﬂgihtiﬂmng\i?ab -Eﬂ'liﬁiﬁf? :EEEUHD ¢3£|-?1d 001; Email: We therefore recommend that readers make

; ; 3 N X - zife _kiin i : RS < 4
Wabsite: wuw.swarsjshanes com s = o necessary inquiries before sending any monies or
Contact Person: Mr. Tanmoy Bananae/Ms. Pankila Patel On Behalf of the Acquirers For DLF Limited . - " ;

SEBI Registration Number: INWI0012360 Sl Sl entering into any agreements with advertisers or
Date: Thursday, January 16, 2025 Mr. Binod Kumar Goanka January 16, 2025 (R.P. Punjani) otherwise acting on an advertisement in any manner
Place: Mumbai Acguirer 3 Gurugram Company Secretary & Nodal Officer whatsoever
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ADDENDUM TO PUBLIC ANNOUNCEMENT POST-OFFER ADVERTISEMENT UNDER REGULATION 18(12) IN TERMS OF THE SECURITIES AND
® UNAUDITED FINANCIAL RESULTS (STANDALONE AND CONSOLIDATED) (ssued under Regulation & of the Insolvency and Bankruptcy Board of India EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS)

FOR THE ATTENTION OF THE CREDITORS OF FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

The Unaudited Financial Results (Standalone and Consolidated) for the quarter and nine months SUUMAYA INDUSTRIES LIMITED

ended December 31, 2024 have been reviewed by the Audit Committee and approved by the FUTSI’-'EIHI ta mi@ﬂélmk:ftﬂf Eﬁﬂlg-’ﬂ::ulf ?‘ﬂif-&ﬁrfuptﬂ:lfﬂﬂzg: 1!Elﬂdpﬁ=1h Rﬂ;?m‘?iﬂﬂ B E: KOTHARI INDUSTRIAL CORPORATION LIMITED
: t i : fEE0vancy AKAIERCY Boar of India (Inso venocy Restilion Process i LOrpona g : g, l b M. 3

Board of Directors at their respective meetings held on January 16, 2025. Persons) Requlations. 2016 Pubilc Announcerent [n. FamiA was made sarkee in this ““'L‘Hﬁ;ﬁ”ﬂ{;ﬁf |:;1EJ|AFEJ£?3T, %Fiﬁr.d ilﬁﬂmihalﬁfgﬁtggFé_l‘;lnﬂa;l:ug:]ﬁﬂtir:'liggém‘l;EE:E:NAI

Mewspaper on (5.08.2024 regarding the commencement of Corporate Insalvency
Resolution Process (CIRP) in Summaya Indusiries Limied (CIN: L4B4 HIMH20 11 PLC220879),

Hon'ble Mational Company Law Appelate Tribunal (NCLAT), New Delhi Bench vide order

The complete Unaudited Financial Results (Standalone and Consolidated)
for the quarter and nine months ended December 31, 2024 have been

companysecrelary@kotharis.in, Website: www.kotharis.in; CIN: L74110TN1970PLCO05865
This Post Offar Advertisement is being issued by Kunvarp Finstock Private Limited ('Manager to the Qffer’)

hl_Ed_ under EEEPJEUD” 33 U'f_ the Securities : and Exchange E'E"E'_rd of India dated 12-08-2024 stayed the CIRP procesding. Now, Hon'ble NCLAT has vacated the said on behalf of Mr. J. Rafig Ahmed (cquirer’) in connectian with the Open Olfer made by M. J. Rafig Ahmed
{Listing Obligations and Disclosure Requirements), Regulations, 2015 stay vide order dated 15-01-2025, Excluding the stay period from GIRP procesdings (“Acquirer”) to 1,10,45,811 (One Crore Ten Lakh Forty Five Thousand Eight Hundred and Eleven) Equity
with stock exchanges and are available on the website of stock exchanges temielines, last date of submission of claims has been revised, as detailed below: Shares having a Face Valug of  5/- each (“Equity Shares™) of the Kothari Industrial Corporation Limited
www.bseindia.com, www.nseindia.com and on Company's website I RELEVANT PARTICULARS {"Targel Company™) at ¥ 25/- (Rupees Twanty Five only) per equity share (as price revised from ¥ 14.33 /-
www.dbcorpltd.com. The same can be accessed by scanning the QR Code, Name and regisiration number of | Name: Pawan Kumas Singal R Rupees Foertesn and thirty-three Paisa only) in terms of requlation 8 (8) of Securities and Exchange Board of
the insnlvency professional acting | Regn. No: ISBUIPA-I01! IFFN”‘?"M a2 India (Substantial Acquisition of Shares and Takeovers) Requiations, 2011 and subseguent amendmants
For and on behalf of the Board of Directors of a2 interim resolution professional ; iy ‘E . A } ey Tariet C “Ofter” ] e
D.B. Corp Limited 3 | Addrass & emad of heinterm | Address: MP 114, P'i!arripmra, Gelhi 110054 thereta), representing 26% of the quﬂy .:!r'E apﬂ_xalc of the .a.'rget ompany (“0fer™) from the L-H:_|U|1:.I
e resolution professional, as Email: pawansingal50@grmail com shareholders of the target company, in compliance with Regulation 18(12) of the SEBI (SAST) Requlations
Sudhir Agarwal registered with the board \ (the “Post Offer Advertisement”). The Defailed Public Stalement (“DPS‘) with respect to the
Place: Bhopal DIN: 00051407 3. | Address and e-mail o be used for | Address: &/28, 3rd Fioor, W.E.A, Abdul Aziz aforementioned Open Offar was made on August 05, 2024, Monday in Financial Express {English), Jansatta
Date: January 16, 2025 Managing Director comrespondence with the inferim | Road, Karol Bagh, New Delhi -110005 {Hindi}, indhu Tamizh Thisai (Tamil) and Pratahkal - Mumbai (Marathi).
D. B. CORP LIMITED .rﬂmluhcn professional Email; cirp.suumaya@gmail com 1. | Name of the Target Company | Kothari Industrial Corporation Limited
Registered Office: Plot EU'bEEDrhsarkdhEtjr-%andhinagar Highway, Mear YMCA Club, 4 |Last date bor Eutll'l'llSEIDI'l of claims | 20-01-2025 o 2. | Name of the Acquirer and PAC | Mr, J. B afig Ahmed [Acquirer’)
Makarba, Ahmedabad - 380 051, Gujarat 5 vant F " Weh link: https:iiwww avmresolution.com/ . e - =
CIN; L22210GJ1995PLC047208 | Website; www.dbcorpltd.com | E-mail: dbcs@dbeorpiin | Tel.: 079 4908 82309 - HEEsR e and |g§a|_[[gmmiﬂﬂihn-fﬂrmg 3. | Name ofthe Mar!agertutheﬂﬁer : Runvar) FII'IEI!I:I_I.':F: Privatg Limited : . -
hitps:fibbi.govinlenhomeldownloads 4, [ Name of tlja Feqistrar to the Difer ;| Integrated Registry Management Services Private Limited
(b) Details of authorized Physical Address: Not Applicabla 5. | Diferdatails
representatives are available at 3.) Date of opening of the Offer :| December 13, 2024, Friday
Pawan Kumar 5,-:;;: b.) Date of closkng of the Offer | ecember 27, 2024, Friday
Intesim Rezolution Professional for Suumaya Industries Limited 6. | Date of completion of paymeant of r(January 10, 2025 Friday
FOST-OFFER FUBLIC ANNOUNCEMENT TO THE FUBLIC SHAREHOLDERS OF Date - 17 01.2005 Regn. No : IBEVIPA-DD1AP-PO117202018-2019/12220 consideration and communication of
MAN B RD I N D U ST Rl ES LI M ITE D | Placa: New Delbé AFA Valid upto: 30-06-2025 | | Rejection/Acceptance
(Fermerly known as Unimode Overseas Limited) . IR R e
A public limited “ﬂﬂ"lﬂdﬂ!p mmrpn: rated undn rthn provisi ulla ::-f the anpmms Act, 1956 AFL“&T EHTER FHISES LI MITED St Il Particulars Propesed I; :TEL;E" of Offee Actuais
47; ¥, H44 (Formerly Adishakti Loha and Ispat Limited) 1 |itter Pric e L
Registered Office: C 18 Shivaj Park, Punjabi Bagl Aegd off: Plot 3, Shop 325, DDA €.Cotr, Aggarwal Plaza, Sec-14, Robin, New Delhi-110085 ol (RS Te e pes oyt | (Rupees Twenty Five ony)
Contact Number. +31-0: E-mail Address: unin : ! r Phone: +91-9810260127, Emal: infoi@adishaktiloha.com, website; adishaktiloha,com | 1,10.45.811 201,734
OPEMN OFFER FOR ACQUISITION OF UP T'D 26,358,273 OFFER SHARES REPRESENTING 26,00% OF THE EXPANDED VOTING CAPITAL "DT}[:E UF EGM 7.9 The aggregate numbar of {One Crore Ten Lakh Forty Five | {Two Lakh Ona Thousand Seven
OF MANBRO INDUSTRIES LIMITED [FORMERLY KNOWHN AS UNINODE OVERSEAS LIMITED} FROMITS PUBLIC SHAREHOLDERS AT y = | Shares tendarad Thouwsand Eight Hundred and Hundred and Thirty Four)
AN OFFER PRICE OF 76500/, PAYABLE IN CASH, BY MR. MANGI LAL GOENKA (ACQUIRER 1), MR. SUNIL KUMAR GODENKA Motice is hereby given that tha Bxtra Drdinary General Meeting of ine members of AFLDAT | Eleven) Equity Shares Equity Shares
(ACQUIRER 2), MR. BINOD KUMAR GOENKA (ACOUIRER 3), AND MR. DILIP KUMAR GOENKA (ACQUIRER 4), THE ACQUIRERS, Enterprises Limiled { Formerly Adishakti Loha and Ispat Limited) will be held on Saturday, | 1,10,45,811 201,734
PURSUANT TO AND [N COMPLIANCE WITH THE PROVISIONS OF REGULATIONS 3{1) AND 4 OF THE SECURITIES AND EXCHANGE February 08, 2025, ‘at 04: 00 pm, at registered office al Plot 3, SHOP 325, DDA G.GHTR, 5 4. |The aggregats nurmber o {One Crore Ten Lakh Forty Five | {Two Laki One Thousand Seven
BOARD OF INDIA {SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED. Aguarwal Plaza, Sac-14, Rohini New Delhi 110085 (he Meting"), .. | ohiarss sccepied Thousand Elaht Hundred and Hundred and Thirty Four}
This Post-Offer Public Anncuncement is being issued by Swara] Shares and Securities Private Limited, the Manager to the Offer The Natice conyeneng tha Mesting. has been senl electronically to the members who have Eleven) Equity Shares Equity Shares
('Manager'), on behalf of the Acquirers to the Public Shareholders of the Target Company, pursuant to and in compliance with the registared i - mail address with the Deposiiones, Company  and | sz e it s e Z 15,82 86,472/ - )
provisions of Ragulation 18 (12) and other applicable provisions under the SEBI [SAST) Regulations ('Post-Offer Public Announcement]), The Natice of EGM s availalie on the website of the Company (www, adishaktiioha com) € 07 UG DUEr {INE MATDET | oyipeas Fifteen Crore Elghty omiig 2l
¥ S : . : and also availabie for inspection at the Registered Offica of the Company on all working days | af Equity Shares multipliad by ; (Rupees Fifty Lakh Forty Three
This Post-Offer Public Announcement should be read in continuation of, and in conjunction with the: a) Public Announcement dated . Puiblic Halidavs. durinn busingss F the dateafthe Meeii TA. e Offer Price ner Equity Two Lakh Eighty Six Thousand | o o8 Theae Hundred and Filty
Wednesday, August 28, 2024 (Public Announcement), (i) Detailed Public Statement dated Friday, August 30, 2024, in connection with fhc"‘gs UMDY MR AR 300 A, h”""rg .I?:”EEE_”“FE“TF' 1B Uate0e i ““"I’ﬂ" el Four Hundred and Severty Two o)
this Offer, published on behalf of the Acquirers on Monday, September 02, 2024, In Financial Express (English Daily) (All Editions), r: ““L“;”E"' ”m”"‘:j'“?;' ”ﬁq”*bT E‘h"g 1 't:f L Fueroise 1 E“'n";?'”'_‘]“:ﬂ”"eg'ms“ Aloes Only)
Jansatta (Hindi daily) [All Editions), Mumbal Lakshadeep (Marathi Daily) (Mumbai Edition) {Newspapers') [Detailad Public Statement’), A A R e, T LS LR L B ' Shareholding of the Acquirer
{c} Draft Latter of Offer dated Thursday, Septembaer 05; 2024 filed and submitted with SEBI pursuant to the provisions of Regulation 16 VW VDS (SRR 3 QNI VETNIGSYSIGITY 100K & PRICE ol B 1A YR OYING Hnitig and PAC before Public
(1) of the SEBI (SAST) Regulations (Deaft Letter of Offer), (d] Letter of Offer dated Thursday, December 05, 2024, abong with the Form {aione e-volng™). The Lompany has engaged the services of Lentral Deposiory Services 7.5 |Announcement
of Accoptance-cum-Acknowledgement [Letter of Offer’), () Recommendations of the Independent Directors of the Target Company Limged LD ashe Ageacy DRV Eganlly, « Numiber il Nil
which wers approved on Saturday, December 14, 2024, and publishad in the Newspapers on Monday, December 16, 2024 The communicatian relating fo remate e-voting inter alia cantaming Liser ID and password, =% of Equity Share Capital 0% 0%
{'Recommendations of the Independent Directors of the Target Company?), (f) Pre-Offer cum corrigandum to the Detailed Public Statement along with a copy of the Notice canvening l_hE' Meeting, has been dispaiched to the members. | Shares agreed 1o be acquired
Advertisement dated Monday, December 16, 2024, which was published in the Newspapers on Tuesday, December 17, 2024 (‘Pre-Offer The farmal of communication for e-voting is avaiable on the website of the Gompany: by wav of a Share Purchase
Public Announcement) (the Public Announcement, Detailed Public Statement, Draft Letter of Offer, Letier of Offer, Recommendations www.aitishadiiona. com and on he wehste of CDSL v ssatingingia.com. 7.6. |Agraement {SPA)
of the Independent Directors, Pre-Offer Advertisement cum Corrigendum to the Detaited Public Statement of the Target Company, and The ramote H-van_faclll ty shall commance on Wednesday, February 05, 2023 from 9:00 = Number il il
this Post-Offer Public Announcement are hereinafter collectively referred to as 'Offer Documents’) issued by the Manager on behalf of am.and end on Friday February 07, 2025 at 5:00 p.m, The remote 2-voting shall not be +% of Equity Share Capital 0% 0%
the Acquirers, :IInwed h&yﬁndme aforesdid da'lle arll'nﬁlgllmg. T : ]Eha e r
e _ e x _ ; ; ; person, whose name appears In the Register of Members/ Beneficlal Dwners as on the cut- res acquired by way of a
;T;f;#:.ﬁglrmﬁ used but rot defined in this this Post-Offer Pubic Announcemeant shall have the meaning assignad to such femms in the oft date, 6., Saturday, Febeiary 01, 2025, only shall be eniflled o avalthe faciity of remote - Priferential issie of Sharas
— - e-woling Svobing a1 the Mesbing, " I:']'JMDH _ 9 00,00 000 2 10,00 000
banbro Indusiries Limited bearing corparate dentity number 'LATENDLISS2PLCO4E44S wilh 45 Any person who becomes member of the Company after dispatch of the Notice of the =% of Equty. Share Capital : a.;, E)id”i J Iﬁ, GIE%
1, |MWame of the Target Company ragistered office Iocated at @ C18 Shivaji Park, Punjabi Bagh, Shivas Park (Weasl Delhi), Meating and holding shares as of the cul-off date may obtain the User 10 and password intar Sha e pr — :
New Dathi - 110026, Dalts, India. alia by sending a request 2t helpdesk evoting@Eedslindia.com. The desalled procedure for 'dﬂ?%;i?mm ¥ way
W, Manpi Lel Goenka, son of the Late Hanuman Box Goanka, aged about 50 vears, Inckan Residens, obtaining User D and passward is akso provided in the Molice of the Meeting which iz 7.8. «Humbor 110 45 811 201734
baanng Parmanent accounl number 'ACHPGIE4TL adollad undar the Income Tax Asl, 1561, available on Company’s website and COSL's wabsite, If tha members already registered with «% of Equlty Share: Capita '25 ICII]I“' 1 EIEEI"-L
rasident 8t 20, 55 Road, Mear Hanuman Mandir, Khull Katia, Halbongaan, Magoan - TE2002, Azsam COEL for g-voting, b can use hisexisiing Usar 1D and passvord for casting the vote through T : : S [ -
India [Acquirer 1) remotz e-voting oliifmS SEniNel &f.tﬂ;n.ﬂt‘a"ﬂd
W, Sunil Kumar Goarka, son of Mr. Margl Lal Goenka, aned about 59 vears, Indan Resident REGISTRATION OF EMAIL ADDRESS: Members who have not yet registered thelr emall 74 Tﬂ:ifﬁmmem [OFS) 9 00.00.000™ 2 [0.00.000
: besnng Permanent account number WO NP GAR4EM" aliothed under the Incoma Tax Act, 1051, residan addressas are requested to registar their email addresses. Members holding shares in damat : «% of Equity Share: Capital ' 4- ﬂh% . qf-’ t}lﬂﬁs
2. |Name of the Acquirers and PAGS | 4 o0 55 masd. Mear Manuman Mandic, Khuli Katia, Halorgaon, Nagoan - 782002, Assam, India form are requested fo epdate the same with their Depository Participant and 1o Bigshare o i' h}I Bhars P 214 3“3 Gach 214,33/ (Each
|Acqusrer 2} services Private Lirnited (RTA") for members hodding shares in physical famm. 4= Hig Of e SNaces AEqUived By ﬂll{ 2CT] AL IJI{I oLk
Wi Binod Kumar Goenka, son of W Mang Lal Goka, aged abaut 58 years, Indian Resident Member who have cast their vole(s} by remate a-voting may also attend the meeting but el Z o | P e
hegring Pemanant account number 'ACNPEIS4EF aliofiad under the Income Tax Ad, 1961, nasident shall not be entitied to cast the vote(s) again 710 | ! No. of Shares Sh it | No. of shares ol
2 . ¢ S A0 are Capital share Gapifal
at DTA Subham Bulldwel|, RG Baruah Road, Manik Magar, Near Neepco Bhawan, Dispur, Kamnp RECORD DATE ST Fo G Srarahoid 708
Metro - 71005, Assam, India {Acquires 3) MNOTIGE is also hemsby givan pursuant 10 Section 97 of the Companies Act, 20013 and :uTHu: it ] 9 2 00.00,000 20200 734 47.55
Wk, Diip Kumar Gosnka, son of Mr. Mangi Lal Goenka, aged about 50 years. Indian Residenl applicabla rules thare undar that tha Gompany has Txed Saturday, February 01, 2025 as the . AL Pre Oif . Post O
bearig Permanant account number AGPRGI0BOK allotied undérthe incam Tax Act 1961, raskdent *Record Date* for the purpase of determining the members eligible to vote &t the EGM. _— L ‘3:'111' : E.; P
at D78 Subham Euildwed, RG Baruah Road, Mark Nagar, Near Nespeo Bhawan, Dispur, Kammup For Afloal Enterprises Limited ' Mo. of Shares Equity Mo. of shares o, Sy
Malro - 7TE1005, As=am, India (Acquires 4) Sd- L (N el L Shir Lapitel
; 'Pra & Post offer Sharahnldmu n 0
| There ar no persons acting in concerl wih the Acquiress for the purpase of this Offer, i s Pawan Kumar Mittal |t the Public 1.98.05,847 46.62 1.96,04,113 46,14
3. |Name of Manager tathe Offier | Swars Shares and Securiies Prvaie Limited 5 mh Eftr‘rile:lzs oIN: Mg'ﬁ;g‘; Nt

4. |Name of Reglstrar to the Offer SkyEne Finencial Services Private Limitad

4 The difference, ifany, infhe percentags s due fo rosnding-oif.

5'1 1 m‘:”;g“lh e : - b, Pre-Shareholding Pattern is based on Sepfermber 30,2024,
i ] kit st = I.ﬂ.la:fna;#y. diaudlianlir JEH g UAg infimation has recened from Mr J Rafig Atmed{Acguirer’) dated January 08, 2025, informing the
5.2 | Date of Closing of the Offer Wadnesday, January (H, 2025 D L F LI M IT E D Baard of Directors of target Company had approved the issuance of 2,52.00.000 Equily shares of face
B. | Date of Paymentof Consideration | Tuesday. January 14, 2025 Regd. Office: Shopping Mall, 3" Floor, Arjun Marg valive of Bs. 5/- each al an issue price of As. 25 per Equity share. In the safd proposed preferenttal issue,
: Details of the Acquisition Phase-1, DLF City, Gurugram - 122 002 (Haryana) D L F 111 Mr. J. Rafig Ahned (Acouirer ) agreed toacquire 1,13,89,000 equity shares.
' r— Proposed in the Offer Document Aiial CIN : LTO101HR1963PLC002484 AVAYA Therefore as per Reguiation 8 (8) of Securities and Exchange Board ol India (Subslaniial Acquisition of
| fAncuring:full accsptanca i frls Cffey) _ T'?br-"‘]u”rﬂ"ﬁﬂﬂ Ert S Shares and Takeovers) Regulations, 2017 of interalia states that "Where the acquiver has acquired or
| 7.1 | OfferPree 65,00 265,00 AYSNSIER: WG L, ST 5N R IT TR ODE N - K agraed ta acquire whether by himseif or through or with persons acting in concert with him any sharss or
75 | Aggregate number of Equity Shares 96 39 273 1403 NOTICE voling nghts in the fargel company during e oifer penod, whether by subscrphion ar purchase, af a
ahik i AL i ! 3 : , . y : . ,
:: bt o Eoy For transfer of equity shares to the Investor Education and prce g'J‘JElri’n’h_a-'?fn'?E ?ﬁer'””“' g‘? ﬂﬁE{mG% shq-!;!s.amrﬂlflsg d:f!:rrn'?e.mg.'m&rprrce PaOF payalig iy
11 g[;ﬁgmenuﬂ ar o Equily Shares 26.30.07% 9 Protection Fund (IEPF) Authority [As per Section 124(6) of the .{frfsmha&qumrranrr fence the Oifer prics stamd al B3, 25 per Equily shares,
accepiad Companies Act, 2013] d. " The preferential issue approve by Board of Divectors of Targel Company in their Board Meeling held an
Size of the Open Offer . . . . July 29, 2024 O August 37, 2024, the company aliofted the 2,00,00,000 Equity shares to Acquiver and
: 1 ; h : hst t | f the : : : : el
74 | (Numerof Exqity Sheves mulpied 247,15,52, 745,00 T130.001 el it it bt i Moy g sl athers of face valuie of & /- sach at an fssue price of € 14,33/ per equity share. On October 18, 2024,
by Ofer Price per Equty Shara) . Transfar and Refind) Rules, 2076 and subssouent amen dr1n ant| E}'I Ii"?e company received frading approval fram BSE Limited
7.5 | Bharehalding of the Acquirers before the Share Subscription Agreement! Public Announcement thereto ({the '|EPF Rules') and provisions of Section 124(8) of the g. "Acquirer has not purchased from gpen market, Shares were alfotfed fo Acquirer On August 31, 2024
a) | Mumber of Equity Shares Nil | Nil Companias Act, 2013 (the 'Act’) which outlines the provisions for transfer and The comparny has applied for Trading approval with BSE an October 15, 2024 and secured the (isting
B | % ofExpanded Vioding Share Capital Mot Applicabia ': Mot Applicable of sharas_ in respect of which dividend rarr_iains unclaimed for sewven approval an October 18, 2024 .
76 | Equity Shares allotted on Saturday, December 07, 2024, pursuant to the Share Subscription Agreement consecutive years or more to the [EPF Autharity. The Acquirer has acquired 2,00,00,000 (Two Crore) Equity %”J-E'J'EE of the Target Company representing
of 5 In compliance with the |EPF Rules and the Act, individual communication 47.08% of the Expanded Voting Share Capital of the Targe! Company via preferantial issue by the Target
a) | Preferental issue-of Equity Shares 4200 000 | 42 00,000 5 ] . ; 2 :
bl | % of Expanded Voting Share Capital 41.38% 41.38% has simultanecusly been sent to all the Shareholders at their latest gﬂﬂi‘uﬂﬂ”}' df an issug price of & M.g& -"i-%UPEES Fourieen H-'i'ﬂ'?'?“’f}“ még ngsa GE".'-'J -U;'r Pr-s-feg-:f.‘af
At A Eednlaree, carckimtel . i e e o e available add ress, whose dividend amou nt[5:| since the financial VEar Mre, E'Hgi'.rﬂﬁ'ﬁ'.rﬂﬂg foaharmacnl of 5. 28, E.Eﬂ,ﬂﬂﬁ'.‘l' fHU,D‘E’EE W‘Enf_l." it Lirare 1:'.:!}" i LAkt Cr il
= :ﬂﬂ:ﬂ ey “E‘;ﬁlzh:ﬂmp:m:'ﬁﬁ'l:ﬁgﬂr: BEIE:::"::?: m:;ﬂ"ﬁgiﬁ:”ﬂ:;ﬂ?ﬂi:?mﬂiﬂﬁ: 201718 {Interim) remain unclaimad for seven (07) consacutiva years £ Pursuant fo the consummabion of ihe Undenying Transachion and subject to comphiance with the SEBI
ik I:;J&DHEJEquIIy“ S aics P o g and whose equity shares are liable to be transferred to the |EPF Authority. (SAST) Reguiations, fhe r'-'lﬂii'-!ir'-'&{' Wil fiape ‘3‘3'”*.“3'“ over m!e Target Company and will ﬂﬂﬂ,?mﬁ the
2l | Preferential Issue of Convarible | The Company has also uploaded the details of all such Shareholders, pramoters of the Target Company in accordance wilh the provisions of the SE8Y (LODR) Regiiations.
Warraris (1 Warrant 18 oonverbble along with detalls of equity shares due for transfer to the |EPF Authority, 8. The Acquirer accept full responsibility for the information contained in this Post Offer Advartisamant and
into 1 Equity Share of the Tanget 15,530,000 15,50, 000 on its Website at hl.l'tp&:.f.fwwm.r.dlf.in.n'lnvestur_. Shareholders can verify also for the obdigations under SEBI{SAST) Regulations, 2011.
Company) (assieming Warranis are the details using their DP 1D/ Client ID/ PAN/ Folio Number, 9. A copy of this Post Offer Advertisement will be available on the websites of SEBI,BSE Limited and the
converied inby Equity Shares) | The Shareholders are advised to claim such unclaimed dividend registerad office of the Target Lompany.
Bl | % of Expandad Volng Share Capital 15.27% , 15.27% amount(s) on or before 15" April 2025 from the Company. Capitalized terms used in this advertisement, but nol defined herein, shall have the same meanings
78 |Equity Shares acquired by way of Offer In case the Company or KFin Technelogies Limited, the Company's assignad to such ferms in the Letter of Offer dispatched on December 05,2024 Thursday.
a) HIJI'I‘ﬂ}EII"!ftQI.H':I, Shares 26,39 773 | 3 Registrar and Share Transfer Agent ('KFin/ RTA') does not receive Izsued by the Manager to the Offer on behall of the Acquirers
ﬂ:l 'il'! ﬂfwﬁl'dﬁ'ﬂ lull:l'hl'l; EhE"'E E:IFII'E' EE D:‘I.IZ!,D | uu"}.mz‘::.h any Eﬂmmunlca“ﬂn fJ"ErI'ﬂ thﬂ' l:ﬂrll:ﬂﬂ'!ﬂd Eharﬂ‘hﬂ!dﬂ‘r on or hﬂfﬂrﬂ' “AHAEEH '"] 'I'HE ﬂ'FFEH HE[“STHAH 'l'u 'I-H-E ﬂFFEH
78 | Equity s Shmﬂ acquirad after the Detailed Public Statemant 15" April 2025, the unclaimed dividend amount(s) for FY 2017-18
'ij“-- Nuriber of Eg uu':gs'mams oed || m i {Interim) will be transferred to the IEPF. Furthermore, the equity " Y
_ 4 : : shares will also be transferred to the |IEPF Authority without any KUNVARI’ r
b] | Price of the Equity Shares aceuired Not Appicable Not Applcable further notice to the Shareholders in the following manner: Let's Grow Together ™ I NTEG RATE D
€] | % of Equity Shares acquinad Wit Applicable Mot Appicable I :
! _ * In case you hold equity shares in physical form — MNew shara - -
a) | Number of Equity Shares 83.89.273 57,50, 002 by you, for the purpose of dematerialization and transfer of equity Registered Office: Block B, First Floos Siddni | Private Limited
b) | % of Exparded Vioting Shara Capilal 82 B4% | 56.64% shares in favour of IEPF Authority upon completion of necessary Vinayak Towers, OH 5.G. Highway Road, Mouje | Address: 2nd Fioor, "Kences Towers™, No. 1
| 7.11] Pre-Offer and Post-Offer shareholding of the Public Shareholders {other than the Acquirers and the Promatars| formalities. Therefore, the original share cerificate(s) registered in Makarba, Ahmedabad- 380051 Ramakrishna StreeLMorth Usman Road, T Magar,
-1 " Pre-Offer | Pre-Offier | Post.-Offier | Pre-ofier | Post-Offer your name will be deemed cancelled and non-negotiable. Corporale Office: 1218-20, 12th Floor, The Summit | Chennai =600 017, India
Particulars {Pre-Preferential ||Post-Preferential | Post-Preferential {Post-Preferential | (Post-Proferential » In case you hold equity shares in electronic form - The Company Business Bay, Opp. PVR Cinema, Mear Western | CIN: U74900TNZ015PTC101466
Issue of Equity | issue of Equity | Issue of Equity | Issueof Equity | lssue of Equity will inform the Depository through a corporate action for the transfer of Express Highway — Metro Station, Andnerl (E). | contact Perso: Mr. 5 Yuvaraj
Shares and Shares and Shares and Ehm‘u{!nd Shares and equity shares lying In your demat account in favour of the IEPF Murmbai- 400093 Tel No.: +91- 044 - 28140801 to 28140803
Convertible Convertible Converiible Convertible Convertibie Authority, CIN: UBSS1 DG 98GR TCO0RGTY 0.. u
Warrant Warrants Warrants Warrants Warrants ; ' . _ E-mail Address: yuvrajEintegratedindia.in
pﬂﬂ: p:{ﬁp pa[;aﬁp Paid-Up pamur; Share The concermed Shareholders are reguested to note that all future benefits Contact Person: Mr Jiten Patel/ Ms. Sonia Kahion SEBIReq. No. - |;:H,:|;d]ﬁm5 f 4
Share Capital] | Share Capital) | Share Capital) | Share Capital) |  Capital) anleing on such equily shares fransferred to the IERF Authority will aleo be Tel No.: +91 22 69850000 =
_ e e e e issued! transfarred in favour of the IEPF Authority, in compliance with the : ..
4] | Mumber of Equity Shares 367,70 42 67,701 16,28 428 42,67, 11 42 67 605 provisions of the IEPF Rules and the Act, Email: mb@kumvarjl com
by | % offully diluted Equity Shame capits 1.62% 42104% 16.04% 42.04% 42.04% . : . Investor Grievance Id:
The Shareholder further advised that the details of | d : : . .
B. The Acquirers accepts ful rezponsibility for the anformation conlaingd n tis Post-Offer Public- Announcement and for their obigations diu?d Endala?'ngun.:{:] glr_led :quityrsf;a:;i -t mn?:ﬂr: Eljl ;hnari?:;:l ;::;2: MB.investorgrigvancesmEunvari.com
specified under SEBI {SAST) Regulations as uploaded by the Company on its websile at https:/fwww.dif.infinvestor, SEBIReg. No. ; MB/INMODOO 12564
8. On Saturday, _Dg:a-.ma.r 07, 2024, in pursyance of i Prafanartia Bsoe of Equity Shares and Convartible Warmrants as aged underh:- shall be deemed adequate notice regarding the issuance of the new Date: January 17, 2025 For and on behalf of the Acquirer
Shere Zubscription Agreement, the Acquirers have been allotled 42.00,000 Equity Shares representing 41.38% of the Expanded Voting share certificate(s) by the Company for the transfer of equity shares to the Place: Chennai J Rafig Ahmed
Share Capilal of the Target Comparny, and 15 50,000 Corvertible Warranls (post-canversion inlo Equity Shares shall raprasent 15.27% af |EPF Authority, pursuant to the IEPF Rules. :

i Expandad Voling Share Capital of the Target Company], on Saturday, December 07, 2024, A5 of this date, the Acquirers have processad
the carporata actan for cradding the Equity Shares, and the Converlible Warrants (each Warrant being converible into 1 Equity Share of the
Targel Company) alistied on Saturday, Dacember 07, 2024, pursiiant 1o the Shane Subscription Agreement i accordance wilh tha provisions

Please note that no claim shall lie against the Company regarding the
dividend amount(s)/ equity shares once transferred to the |EPF Autharity,

af Regulation 22 (24) of the SEBI (5A5T) Regulations. The Acquirers shall make an applicafion for reclassification of themsalves as the The. concerned . Shareholders, whose unclaimed dividend amount{s) F{Jr

prornaters of the Tarpet Company In accordance with the provisions of Regulation 314 (10) of the Sacunties and Exchange Board of India equity shares have been transferred to the |EPF Authority, can claim the

(Listing Obligations and Disclosure Requirements) Regulations, 2015, ncluding subsequent amendments thereto (SEBI (LODR) Regulations') same from the IEPF Authority by submitting an online application in the A (_] vertisin £ 1M
10. A copyof this Post-Ofer Pubie Anpauncement wi be sccossiie on the websites of Securities and Exchange Board of India at www:sabe gere i, prescribed Web Form IEPF-5, after obtaining an entitiement letter from the

B5E Limited al waw.bssinda.com and the registered office of the Targst Company Company and sending a ph]lrsical copy of the same, along with the requisite
documents as enumeratad in the Form IEPF-5, to the Company, l E N D E H l AG E S
ISSUED BY MANAGER TO THE OFFER . :
mnm In case the Shareholders have any queries regarding the Cﬂnla{:t
A bom R0 subject or the |[EPF Rules, lhey may wrte to the Company al

; ; investor-relations@dlf.in or contact Mr, Gopala Krishna KV 5, of KFin
s Stares and Secielien rjrtielinied. . Technologies Limited, the Company's RTA, at Selenium Building, Tower J I I E N D R A PA I I L

Uref Mo 304, A Wing, 215 Alriom, Neer Courlyard Marmiol, Andhen East, Murmbai - 400082, Maharashira, India B Plot 31 & 32 Gachibowli, Financial District, Hanakrarnguda.

;‘,‘;ﬁﬁ;ﬂ:ﬁ“;ﬁﬂ:ﬁﬁfw; -~ Hyderabad — 500032, Telangana; Toll Free No. 1800 3094 001; Email Mobile INoO.-

: e 5 J : , , einward.ris@kfintech.com: Website: www.kfintech.com

nvestors Grievance Email Address: mvasiorrelalionsilswanajshares.com 90 2 90 -l 2 0 -I

Website: waw.swarajshares.com For DLF Limited -
Contact Person: Mr. Tanmay BanerjesMs. Pankia Patel tin Behalf of the Acaul Sd/- - -
SEBI Registration Numbar: INMIDO12980 i January 16, 2025 (R.P. Punjani) IL.andline INoO. :
Date: Thursday, January 16, 2025 Mr. Binod Kumar Goenka Gurugram Company Secretary & Nodal Officer

Place: Murmbei Acquirer 3 FCS: 3757 O /7440215

financialexp.epaptin
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PUBLICATION NOTICE

NATIONAL CONSUMER DISPUTES REDRESSAL COMMISSION
Under the Consumer Protection Act, 2019
Telephone No. :011-24608801-04 Upbhokta Nyay Bhawan
FaxNo.:011-24651505 'F'-Block,
Email : ncdrc[at]nic[dot]in General Pool Office Complex,
Website: www.ncdrc.nic.in INA, NEW DELHI- 110023
Revision Petition No. 1391/2019
WITH
1A/10090,/2019,1A/10091/2019,1A/13182/2019,1A/1870/2024,1A/9485/2024
(Against the order dated 13 Mar 2019 in Appeal Number 57/2018 of the State
Commission West Bengal)
BRANCH MANAGER, STANDARD CHARTERED BANK & ANR. .....
Versus

Petitioner/Appellant
MOTILALDAS&20RS. ... Opposite
Party /Respondent(s)
To
M/S. SAHA FINLEASE PVT. LTD.
102, WELLINGTON BUSINESS PARK-1, OFF ANDHERI KURLA ROAD, MORAL,
ANDHERIEAST, MUMBAI-400059
MAHARASHTRA. (R-3)
NOTICE
WHEREAS BRANCH MANAGER, STANDARD CHARTERED BANK & ANR., vs. MOTILAL
DAS & 2 ORS., have filed a Revision Petition no. 1391 of 2019 against the order dated
13 Mar 2019 in Appeal Number 57/2018 of the State Commission West Bengal. The
above mentioned Revision Petition is pending befare the National Commission, New
Delhiwhereinyou have been arrayed as Respondent.
WHEREAS this Commission has ordered vide order dated 12.11.2024 to effect service
upon you by this Publication returnable on 07.02.2025.
NOW, THEREFORE, TAKE NOTICE that you are hereby directed to appear before this
Commission in person or through your counsel/ authorised representative on
07.02.2025 at 10.30 a.m., failing which the Petition will be disposed of ex-parte on
merits.
Dated thisthe 16th Jan, 2025.
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